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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 203/2021 

O R D E R 

 

23-07-2021 

Seen petition No. 726/2021 filed by Jinnat Ali, Nurjul Haque, Miraj Ali, 

Jakir Hussain and Abu Taleb seeking pre-arrest bail in connection with 

Tezpur PS Case No. 1186/2021 u/s 380/429 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the case diary. 

Learned counsel appearing for the State contended that it is an 

offence in which accused not only committed theft of the cow of the 

informant but thereafter killed the cow for meat. Therefore, bail may not be 

granted to the accused persons. 

On the other hand, learned counsel appearing for the accused 

submitted that accused persons did not commit any theft of cow of the 

informant and killed it for meat. The cow had been purchased by accused for 

value and to that effect Gaon Burah had issued certificate. It is also 

contended that the I.O. seized only 300 Gram of suspected beef from the 

alleged place where the cow allegedly killed by the accused persons which 

entails doubt about the authenticity of the alleged seizure. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of case diary, it transpires that there is clear evidence of 

accused persons having been involved in the alleged offence of theft and 

killing of cow of the informant for meat. The case diary nowhere indicate 

that the cow was purchased for good consideration and to that effect any 

certificate was issued by the Gaon Burah as contended by learned counsel 

for accused person. 

Therefore, considering the nature and gravity of the case this court 

do not consider it a fit case to extend the benefit of pre-arrest bail to the 

accused persons. In the result, bail petition stands rejected. 
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Send back the case diary in seal cover. 

  Accordingly, Misc(Crl.) case stands disposed off. 

   

   Sessions Judge 
 Sonitpur, Tezpur 


